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IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL, JODHDUR EENCH,
' JODHP UR.

S AT oD KR G e

Date of Order 3 /7. 7.2c00

C.A. No. 129/1995

Kuandan Lal arora S/0 Shri Ishar Dass, aged 48 years,
Signal Inspector, Grade II, Hanumangarh Jn. (Presently
working at Bikaner) R/0 102, Prem Nagar Behind Payal
Cinema, Sri Ganganagar,
cee Applicant
Vs

1. Union of India through General Manager, Northern
Railway, Headquarters Office, Barcda House, New Delhi.

2, Chief Signal and Tele-communication, Engineer, Northen
Railway, Baroda House, New Delhi,

Pivisional Rallway Managet, Northern Rallway,

Bikaner,

Divisional Personnel Officer, Northerr Raillway,
Bikaner,

Divisitral Signal and Tele-Commnication Engineer,
Bikaner pivision, Bikaner,

.o« Respondents
Mr. Y.K., Sharma, Counsel for the Applicant.
Mr.R.K. Soni, Counsel far the Respondentse
CRAM 3 | -
Hon'ble Mr. A.K, Misra, Judicial Member
Hon'ble Mr. Gopal Singh, Administrative Merber

ORDER
( PER HON°BLE M. GCPAL S INGH )

In this applicetion under Section 19 of the
Administrative Tribunals Act, 1985, applicant Kundan Lal Arora,
has prayed for & directicn to the respondents to promote the

applicant as Assistent Signal and Tele.Communication Engineer
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(*25TE* for short) by interpolating his namz in the panel

dated 23.8.1994, placed at annexure A/5.

2. applicant's case is that hg&égesently working as
Signal Iﬁspect@m Grade LI, 1600-2660 anhd posted at Bikaner.
The respondents had decided to hold a Limited Departmental
Competitive Examination for promction to group *EBE* service

as ASTE against 254 guota to form a panel for seven vacancies,
wherein all Group *C? Signael and Tele-Lommunicaticn Supsrviso
(Tecnical and non«iMinlsterial) holding the post in grade, the
minimum of which is ps¢1400/~ per month or higher with five
years fortultous service in the grade 1400-2300 or higher as
on 01.7.1992 were eligible for the said examinatione The
regpondents had issued a letter dated 12.9.1993 (Annexure A/4,
regarding the date of examination., It is contention of the
applicant that this letter was never sent to him and, therefo
he could not appear in the said examinsticn held o 18,12,93,
It is also contended by the applicafit that he was not relieve
by his Supervisery Officer for the sald examinaticn and, ther
fore, he lost the opportunity for being considered for the
post of YARTES though he was eligible. The applicant canme

to know of the said examination when the respondents declared
the result vide letter dated 23.8.1994 vide annexure A/5.

Peeling aggrieved, the applicant has filed this applicaticn.

3. Notices were issued to the respondents, and they

heve filed their reply.

4, We have heard the learned Counsel for the parties,

and perused the records of the case carefully.

S5, In the ccunter, it has been stated by the respondent
as under s
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* 7he Divisicnal Railway Manager, Northern
Railway, Bikarer vide its letter dated

13.9.1993 intimated all the eligible candi=-
dates on his divisicn including the applicant

regardin% holding of written test in headquar=
ters office on 18.12.1983. The averments of

{ the applica-nt that he was not Informed about
o the date of holding of the written test is,

- therefore, not sustainable. It is further

; submitted that out of 18 cendidates from
Bikaner Dilvision, 12 candidates were appeared
Iin written test and it was well within the
knowledge of the applicant that tle written
test is being held on 18.12,.93 in headgquarters
office, Barcda House at New Delhi ®

6. The above statement of the respondents doeg not
establilish that the applicant was informed of the ensuing
examination. Further, even if it is accepted for argument
sake that the applicant knew about the said examination, he
was never relieved by his Superior Officer for the said exa-
mination, Thus, we are of the view that the applicant was
never informed of the examination to be held on 18,12 .1993

nor he was relieved for the said examination,

e A similar case had come up before this Tribunal

in 0.A. No.75/91-Ram Singh ¥s Union of India & Ors. decided
on 07.4.1993, wherein the applicant had applied for the post
of Inspector Post Office and he was alsc alloted Roll number,
but he waéggggﬁeved to appear in the examination for the post
of IO, In that case, this Tribunal had allowéd the applica-
tion with a direction to the respondents to allow the appli-
cant to appear in the Supplementary Examination, andg in case
the applicant qualifies in the examinaticn, his name should

be included in the panel at the appropriate place.

Be In the light of akove discugsion, we are of the
view that the applicant shotld be allowed to sit in the exa-

mination and if he qualifies,his name should be interpolated
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in the panel dated 23.8,1994,

9. The Original Application is accordingly allowed

with a direction to the respondents to conduct a supplementary
examination for the applicant and if he qualifies, his name
should be interpolated in the panel dated 23.8.1994 with all

consequential benefits within a period of 03 months from the

date of receipt of a copy of this order. No ccstse.
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o ( GOPaL S INEH ) ( A.K. MISRA )
4 Adm. Member Judl. Member
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